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because what is most confusing is (he manner
in which, at one time, we hear that there will be
elections and almost without any big interval,
there is again a statement from the Government
that there will be no elections. I think our per-
ceptions about democracy and militancy must
be clear. The dividing line to us is quite clear.
Militancy and insurgency are an anathema to
democracy. Democracy assumes that there will
be an orderly and lawful life, peaceful life, for
all the residents of any locality. Now, it is not
merely a case like that of Punjab or Assam
where there is only the problem of militancy
and insurgency. Kashmir is a far graver case
because it is a case of a proxy war which has
been launched by Pakistan against us.
Therefore, it is not as if the people of Kashmir
are responsible for what is happening in that
Valley. What is really happening is that both the
hand and the brain in this case happen to be
Pakistan. So, if we understand this particular
aspect of this grave threat, then we will
appreciate that there is no question of having
any let-up so far as our measures for combating
this militancy or insurgency, or any measures to
win this proxy war, are concerned.

As has been rightly pointed out, this is a ques-
tion which cuts across all the party lines for the
simple reason that it really involves the
sovereignty of our great nation, it involves the
unity and integrity of our great nation and it
in solves something which is basic, which is fun-
damental, to our society, to our Constitution,
namely democracy and secularism. Each one of
these elements is non-negotiable. And let it be
made clear to the rest of the world. I am cons-
cious of the pressure of the other world on us.
But it should be made very clear by the Govern-
ment to the rest of the world that we are not
going to compromise on any one of the basic
issues which I have mentioned.

Sir, one thing I may deal with in the begin-
ning. It may be said that we are now taking the
President's rule beyond a period of three years.
But let it not be forgotten that we have extended
it only to a period of four years. As against that,
by a Constitutional amendment under sub-
article (4) of Article 356,2nd proviso, in the case
of Punjab, we have made it five years. And what
is significant is that within five years, within
that period, even earlier than that, we brought
democracy back to rails in Punjab. And how
did we bring it back to rails? By fighting
militancy, by educating the people to realise
that it does not help them to live in disturbed
conditions of arms and violence. And I am
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quite sure that if we are determined, we will
achieve the same results in the Valley. Of course,
the Valley has many other, what shall I say,
dimensions. I am sorry, 1 wanted to avoid say-
ing, but I have to say that the way Pakistan is
arming itself it has already acquired a
nuclear capability the way it has added to its
Air Force it is more than matching to our Air

Force the Army, the Navy it is equal to our
Navy the missiles and so many other things
which they have got, it is not only a

design of Pakistan, but it is a Pan Islamic design
which we have to worry about. And it is in this
context that I welcome the news which has
appeared today in the newspapers saying that
the USA is going to impose sanctions against
both China and Pakistan for the sale of
M—11 missiles.

SHRI G. G. SWELL (Meghalaya): Only

some companies in China, not China as a
whole.
SHRI MURLIDHAR CHANDRAKANT

BHANDARE: I know. I am happy because we
see a trend which is just the beginning. Till
today, despite the Pressler Amendment, the
United States of America was turning a
Nelson's eye to the nuclear bombs in the base-
ment of Pakistan. I find that there is a realisa-
tion that India is a country which is wedded to
peace, that it is a non-hegemonic country, that it
has no expansionist designs at all and,
therefore, it has not indulged in any prolefera-
tion of arms or even using its nuclear capability
excepting for peaceful purposes. And I will tell
you that whereas in real terms there has been no
increase in our Defence budget, Pakistan
allocated 34.6 per cent on Defence in its 1993-94
Budget out of a total current expenditure of
257,762 millions. I can go on giving figures. But
this is not a Defence debate. Otherwise, I could
go on giving the comparative positions, the
comparative growths and find out how Pakistan

is Irving out of its means-------- 1 do not know for
what. I think, a time has come for those who
have helped Pakistan, particularly the USA, to
enforce the Pressler Amendment, to enforce
other measures.

If they want peace, if the whole object is to
reduce arms on our planet and if the whole
object is to see that there is non-proliferation,
then they must see that wherever there is pro-
liferation, it must be stopped, and one country
where there is maximum proliferation and for
which the only target is our country, India, is
Pakistan. Let us not make any mistake about it.
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Let us be vigilant about it. Of course, I know we
have the capability to teach them a lesson if
need be. There is no question about our being
weak in anyway. But their designs are not clear
I would have myself suggested that we should
go in for some kind of a no-war-treaty and it
should be attempted with Pakistan, with China,
and it may be very useful to ensure peace in this
region. With China, things are really better but
when one talks of peace, one talks about the
region There is no threat from China at all
China like India has not been a hegemonic
country. There is no expansionism at all. But
the point I am making is that even after entering
into such a treaty, there is no guarantee that
Pakislan would nol still continue in this proxy
war because there is no war between the two
countries. Therefore, I think, today the need of

Ihe hour is------- and the House must be
unanimous: it must speak with one voice—that
ihe militancy must be totally brought tinder
control and eliminated from the Valley..

1 do not believe in giving unlimited power to the
army. Ultimately il cannot be forgotten that this
is not a war. Therefor, you do not have some-
body in uniform whom you can easily trace and
kill What happens in militancy and insurgency
and the proxy war is that all these militants mix
up with the local population It has pained me;
it has shocked me: it has alarmed me. But it is
also one reason to take effective action on what
was mentioned by the hon. Home Minister yes-
terday in the statement about infiltration of
mercenaries on a large scale in the Valley from
various parts of the world What happens is that
they mix up with the local population and then
you have this kind of a necessary operation of
flushing out. You have to search and flush them
nut. It is an operation which annoys a lot of
civilian population. You know how we feel
when we are searched. Today you saw how the
Members were agitated because some Members
were not allowed to come in their cars and
because some cameras were installed here and
there. Therefore, it is quite natural that innocent
people get agitated when they are searched,
their homes are searched and when they are
Hushed out because many innocent people also
suffer in the process. In this case I would request
the hon. Home Minister to give definite direc-
tions for keeping in mind the basic theory' of the
degree of proportionality No force should be
used which is out of proportion to the needs of
the situation. I think there is seme valid jus-
lification for doing this. We do not want to be
mthless or merciless but we definitely want all
this militancy to end by use of reasonable force.

of President's Proclamation in 366
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and not unrestrictd use of force I would not
stand for it. We are not really living in the days
of Changez Khan.

Then, the issue of human rights remains
some kind of a propaganda machine A
reference was made to what happened at the
global conference on human rights in Vienna
and we had to fly Dr Farooq Abdullah to
defend us. In fact, three-four days before we
adjourned after the Budget Session I had men-
tioned, while speaking on the Kashmir issue,
that in that global conference at Vienna, there
would be an attempt to raise this issue of human
rights It is a matter of regret that this issue
was raised.

Then. 1 am glad to find that A. I. R. and Door-
darshan have gone back there But those who
have visited the valley I have visited Kashmir
umpteen times would find that nobody listens
to the All-India Radio, nor does anybody watch
Doordarshan. They are all tuned to the Pakis-
tan Radio and Pakistan Television This is par-
tly because their programmes are far more
superior to ours: their dramas, for instance;
their gazals and their other musical program-
mes : Therefore, it is no use merely having them
back, but you should also see that you improve
the programmes. The quality should be such
(hat the people would be forced to tune in to the
All-India Radio or watch our Doordarshan.

I now come to the question of administration.
I think there is a very wide gap between the
general public and the administration. It always
happens whenever the paramilitary forces take
over, whenever the security forces are in charge.
First of all. there is the general reason. Added to
it. what happens is that the administration
becomes callous, it becomes indifferent. I have
not seen what the administration is doing. I am
now suggesting some mechanism. In fact. I had
suggested it several times earlier also. I do not
want to repeat it. I had said that young
Kashmiris should be brought and educated in
other parts of the country It has not happened I
say. if nothing else, you take them, at least, on
school trips. You send them to Madras. You
send them to Trivendrum. You send them to
Agra. Let them see what India is. It will make a
lot of difference. I would like the hon. Minister
to find out how many school trips have been
arranged in the last two years. What efforts were
made by the administration to arrange such
trips to other parts of the country so that the
people of Kashmir have a feeling of oneness
with the rest of the country?
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I find that today, there is no machinery foryee; gyccessful in controlling the drugs and
people to air their grievances. Now. I am sug-yyeq is interested in this. We are interested in
gesting a small machinery. I .suggested that like coperolling our arms and we are the foremost
the  post-box. you ke(?p some box at prominent Nagjoy in peace. If today the world is changing
places, called the grievance box. where people i j¢ ot changing into a unipolar world. Sic. lei
can put their petitions. If there is a medical van . ,ccire the hon. Home Minister that it may
going around, apart from medicines and other;, foi a5 if the world is going to change into a
things  which  the van may be equipped with, let Unipolar world, but it is not so. it is going into
there be also a grievance box there so that when p. | may call a democratic, non-violent and
people come, they can put their petitions. This gy world. And for that democratic non-
kind of thing can be multiplied. It can he putyioient world nobody has belief credentials
even in a mobile postal van and what not. than India. Sir. this Kashmir can be the only

Then, you should have some kind of an inter- Convenient way. to builq up the whole climate
course or darbar where people can come and for a fiemocratlc, ngn—vmlent fmd equal wqud
talk to you. Consider this seriously. 1 would let India not lose this oppom.lmty w.hlle solving
request the hon. Home Minister to consider this “he problem. of the valley Whlle solymg The pro-
stiggestion seriously. Have a small committee of lem  of insurgency, while  bringing back
Members of Parliament from different parts of 'femocFacy F’n its path in the valley. and filso to
the country, a small committee, to oversee this usher in th'1s gtmosphere of peace, non-violence
particular aspect of grievances of the people. and prospenty in the rest of the world
They will of course, first go through the ] ﬁw R e (2R RBu)
petitions they receive. But they should also go %, @i dgats | g6 29 Raaad g 4 &9

there. It should be almost compulsory for this g OO % AW @ R A v

committee to go there three or four days in a2 Fr 3 e -
month and find out the things for themselves. '~ AR LRI LAl e

The feeling that we do nothing more than T 3

express our sympathy for the hardships of the )
people should go. Such a feeling can be BT & Ao P v w4, e A 33 8

removed when we go there. It is no use sending L g & v T E-’F-l wfns =
a learn once in a year. Then it becomes a gim- ‘@ ww=mer, g v Froed zmw & A7,

mick. If it goes every month for three days, talks fren dfwm Frr dowme eend sk Solth 2m

to people, listens to the grievances of the people % . #
oA I, . -
and gives them the result by removing those AL :

grievances, it will go a very, very long way. :’m drronh v areg FaARE & e & 0
Ultimately this is a battle between the bullet and ‘ﬂmm“iﬁi 1 #¥ FOE AT S
the ballot. I have no doubt that the bullet willamwmf&nﬂﬂmﬁn%mmgﬁi
lose the battle and the ballot will succeed. I have :

A wgw & gauE e e &, wEA-uEw
no doubt at all, but it is a matter which will have e & &= & e 2 a}:?:; T @ o Py

to be pursued with a determination within the
four corners of the protection of the human bl o & g mwh o G L ah a7

rights of the citizens, because if the people get a &{G’-’ﬂﬂ FTEHF R L TH R Y id a3
feeling that their basic rights are not safe in the ¥uR nadr, gmt Jmn Fowe A% g7 Wl o=l
hands of the Government, the road to democ- gm i TR W o] Fad St B o

racy is going to be more difficult and more long. ;
Therefore, 1 would say that the situation is dif- {Gﬂﬁﬁl! o ? 1w ¥ o

ficult. 1 also realise that there is no easy or early ¥ K& WU WEX (% TB2 W & wOTH WA &
solution for Kashmir, but thai is not to say that mimﬁmé 1 @y iy e e EEw
there is no light at the end of the tunnel. I am g yory L) # 9Tw A ux T 5 2 % e

quite positive, as has been said by the hon. _ T 3
Minister in his speech that people are really fed ¥ waRY ) ¥ 0w 5 0w

up with this kind of life and we must use the ser- Q%qumﬂdi 'WW‘*W
vices of the West and particularly of USA &g i wArt & fafreer wmw 3 wana fsa & s
because we have so many things in common. & W g Wi Lt W—.’( F IxFOR
Firstly we are combatting terrorists and the g 3 B3 amur DT D @ ) FEEe AR

whole West is against terrorism, we are combat- . g
ting the militants and the whole West is against wra T RfvTn slET WA I m

militancy. We are the only people who have o, I T uWe W % wa K ¥ Reh & dw0
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SHRI V. NARAYANASAMY (Pondicherry):
Mr. Vice-Chairman. Sir. thank you for giving
me this opportunity to speak on the Statutory
Resolution moved by the Hon. Home Minister
for extending President's rule in Jammu and
Kashmir and the Jammu and Kashmir Approp-
riation (No. 2) Bill, 1993 moved by the hon.
Minister of State for Finance. Sir, the Jammu
and Kashmir issue is a vexed issue. We have
been discussing that issue—extension of Pre-
sident's rule and Budget—for more than four
years in this House. We had an elected Govern-
ment there. But because of the deteriorating law
and order situation in Jammu and Kashmir and
the increasing militant activities, the Govern-
ment of India had to impose President's rule
there. Sir, it is not a problem created from
within our country. It is known to everybody
that it lis Pakistan, which is our neighbour, that
has been engineering, aiding and abetting
terrorist activities in the border areas of Jammu
and Kashmir. They are spreading to Punjab
also. But in Punjab, we were able to contain the
situation and elections were held and the new
Government is tackling militancy in Punjab. As
far as Jammu and Kashmir is concerned, in
spite of the several assurances given by the hon.
Minister for Home Affairs that elections will be
held and a popular Government will be
installed there, we have been coming to the
House forgetting extension of President's rule. I
was also asking the question why elections
could not be held there. A delegation of Mem-
bers of parliament visited Srinagar recently.
The delegation consisted of leaders from
various political parties. After seeing the con-
ditions there, the delegates themselves came
back and said that the situation was not con-
ducive for holding elections in Jammu and
Kashmir because militancy was on the rise and
though the local administration, the police and
the military were trying their level best to con-
tain militancy, with the active connivance of
Pakistan, militants were creating law and order
problems there, killing innocent people and
terrorising the people who were living in border
areas. I would like to submit here that among
the people who are living in rural areas, boys in
the age group of 14-15 years are being taken
away in groups by the militant organisations
there and they are given training in Pakistan.
After that, with weapons, they are sent back to
India for creating law and order problems.
Now, the situation is slowly changing. I say this
because earlier, information about militants
was furnished in Jammu and Kashmir by the
people themselves. Now, the militants who have
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been captured by the military and the security

forces are giving the information about the
hide-outs of militants, their operations, the
involvement of Pakistan, the training camps

and about other militant activities. The military
and the para-military forces in the State have
fanned out up to border areas and they have
arrested hundreds of militants. There is now
fear in the mind of militant organisations that
there will be no more public support for them in
Jammu and Kashmir. Now the situation has
changed there. The militants were getting sup-
port in Jammu and Kashmir earlier. People,
because of the fear in their mind that the
militants would kill them, had been giving them
protection. The militants had been pressurising
the people of that area. They were terrorising
them. Especially, they were telling, the ladies
there that they should not go to films outside,
they should not go to hotels and when they go
outside, they should go with full purdah. This
was the direction given by the militant
organisations to the womanfolk and if they were
found violating that direction, they used to be
killed. Therefore, the women have totally
ignored the militants. A situation has now come
that the militants are being identified and
shown to the military and the BSF people. Now:
the militants have started realising that their life
is not secure because the prople are not
cooperating with them. As far as Pakistan is
concerned, the hon. Home Minister said that
several times, the Government of India had
written to the Government of Pakistan about
the subversive activities being carried out by the
militant organisations with the active help and
support of I. S. L. in Jammu and Kashmir. The
Government of India has given the proof also.
But in spite of that, Pakistan has not changed its
attitude. In the OIC and also in the U. N., Pakis-
tan has been raising the issue of Jammu and
Kashmir by totally ignoring the Simla Agree-
ment. Pakistan has been saving that Jammu
and Kashmir is an integral part of Pakistan. Sir,
in this respect, the stand of the Government of
India is very clear. According to the Simla
Agreement Jammu and Kashmir is an integral
part of our country. We have been telling this
thing in the U. N. forum as well as in the other
international forums. But in the name of viola-
tion of human rights, Pakistan has been spread-
ing a false propaganda against the Government
of India saying that in India, especially in
Jammu and Kashmir, the people belonging to a
particular community, are being killed indis-
criminately by the security forces. The Govern-
ment of India had taken a strong objection to
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such utterances of Pakistan. The hon. Home
Minister has given a clear reply to them. But in
spite of that, they have been pursuing this
policy. It is not that Pakistan is against India
with regard to Jammu and Kashmir only but
because of certain political reasons also, Pakis-
tan wants to keep this issue alive for their sur-
vival. Therefore, this is a very ticklish issue. The
issue of Jammu and Kashmir is not like that of
Punjab. In Punjab, only one or two militant
organisations have been operating. But as far as
Jammu and Kashmir is concerned, the militant
organisations, with the active connivance of
Pakistan, have been creating law and order pro-
blem. The hon. Home Minister visited Jammu
and Kashmir and he had the first hand infor-
mation about the whole thing. I would like to
submit that the Government of India should
take a hard line with regard to this problem.
Unless the Government of India takes a firm
stand with regard to militants, it will be very dif-
ficult to curb militancy or eliminate terrorism in
Jammu and Kashmir. In the changed cir-
cumstances, even the Governor said that the
situation has changed and it would be possible
to hold elections in Jammu and Kashmir. The
hon. Minister of State for Home Affairs also
gave that assurance. Therefore, Sir. I would like
to know what steps have been taken to start the
political process. As on today, not even a frac-
tion of this process has started. The administra-
tion is being run by the bureaucrats in Jammu
and Kashmir, at the moment. The people of the
State have no forum to ventilate their grievan-
ces. They cannot approach the Governor they
cannot go to the Advisors; they cannot go and
tell their problems to the officers. In order to
solve their problems, the political process
should be started. Only through a political pro-
cess, their problems could be solved. A military
solution is not the ultimate solution to minimise
militancy in Jammu and Kashmir. The Home
Minister also appointed the Advisory'Commit-
tee. I do not know how many times they have
met I would like to know when the political
process is going to be started.

Then I come to tourism. I came to know that
the Government of Jammu and Kashmir has
decided to develop some tourist spots for the
people who go there in some parts of the
Kashmir Valley. I would like to know about the
development of tourism. I would like to know
whet steps you have taken in this regard to see
that normalcy is restored in that area and the
people from other regions can go there and they
can also interact with the people of Jammu and
Kashmir. Apart from that recently an unfor-

[26th AUGUST 1993] of Presidents Proclamation in 390

to Jammu and

Kashmir

tunate incident of mass killing of about 16 peo-
ple had taken place in Doda District. Sixteen
bus passengers lost their lives. Earlier it was a
peaceful area. Now in the border areas of
Jammu region the militancy has started. It is a
very serious thing. That has also to be curbed. In
the Jammu and Kashmir region which was a
peaceful region and where the people belonging
to all religions are living peacefully, the
militants have started their nefarious designs.
That should also be aken care of. Now that the
situation is coming to normal, the people are
cooperating ~ with  the  Government, The
militancy is under control, the militancy is
slowly coming down and in some areas it has
been eliminated, I would suggest to the hon.
Home Minister that he should call those
militants who are willing to lay down their arms
and abide by the constitution. He should dis-
cuss with them and try to bring them in to the
mainstream. That is also a proposal which can
be considered. It will help in eliminating
militancy in that area. While supporting the Bill
and also the Proclamation moved by the hon.
Home Minister, I expect that he would not
come after six months with another proposal
about extending the President's rule. I think he
will take all possible steps for restoring nor-
malcy in Jammu and Kashmir. Thank You.
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the migrants are lodged in Jammu was’
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THE VICE CHAIRMAN (SYED SIBTEY
RAZI): Shri S. Muthu Mani. Not present. Shri
Prakash ~ Yashwant Ambedkar. Not present.
Shri Bhupinder Singh Mann. Not Present. Prof.
Saurin Bhattacharyalnterruptions) ...

Members belonging to other Groups are left
behind. They should also be given a chance to
speak early.

PROF. SAURIN BHATTACHARYA (West
Bengal) : Mr.Vice-Chairman. Sir. the issue that
is before us is a very old issue. Under the Pre-
sidents rule itself, there is a problem of
terrorism, etc. organised from across the border,
for which the people of Kashmir have to pay a
very heavy price. Many times, they had to give
up their self-governmeni. They had been under
President's rule for quite some time and very
often  persons  responsible  for  conducting
Kashmir under President's rule proved them-
selves unequal to the task either by bungling or
by committing some other faults. As it is. the
present rule is under a former Chief of Stall of
the Indian Army, Gen. K. V. Krishna Rao. Mere
designation may not carry a person very far in
this task—a very delicate task and a very res-
ponsible task for any one.

So far as the Government of India is con-
cerned, they have always been providing a
wrong signal to the people of the country
through both the Houses of Parliament regard-
ing the position obtaining in Jammu and
Kashmir. A false sense of security is sought to
be created one day and the other day a com-
pletely different picture is made available. We
were told that Kashmir was almost ready for a
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political process to start. As a matter of fact,
perhaps. President's rule is sought to be
renewed for the fourth time through a consti-
tutional amendment in Kashmir. It was done in
respect of Punjab and Kashmir. In Punjab, a
sort of representative Government has been
established. But in the case of Kashmir. it seems
to be hunooz door ast. And the Governor of
Kashmir has been talking in so many tongues,
in so many conflicting ways that the people can
at the best be confused by what he has been say-
ing. It has been remarked earlier that perhaps
when the Governor is a person who has no con-
nection with the people of the State, who is not
of the State by his training, by his duties earlier,
hecannot be expected to be very good in having
contact with the common people. Now. in addi-
tion to that, he has taken up cudgels against the
political people also : that in no way they would
be allowed to have a say in the affairs of
Kashmir. Either the people or the politicians
mm who are supposed to be there, who are the rep-
resentatives of the people, would not have any-
thing to do with what is happening in Kashmir.
It is only the former Army Chief who will have
the final say. That is the situation. Perhaps there
is no remedy; perhaps clearance for further
extension of the President's Rule in Kashmir is
necessary. But that won't lead to any improve-
ment in the position of Kashmir. It is no use
wailing over the role of Pakistan or some other
forces behind Pakistan, unless we are able to
improve the internal conditions in Kashmir in
all respects, so far as the economic activities are
concerned, so far as employment is concerned
and so far as gradual paving the way for restor-
ing the political process there is concerned If
all these cannot be done and if continuous
extension of President's Rule is made, may be
through  another  Constitutional ~ amendment
which may perhaps be permissible, things will
not improve and this will not lead us anywhere.
I only hope that the Government will do good
both for Kashmir and for the entire country.
Thank you. Sir.

SHRI N. GIRI PRASAD (Andhra Pradesh):
Mr. Vice-Chairman, Sir, it is inevitable under
the present situation to pass the Appropriation
Bill for Kashmir and it is also inevitable that we
have to extend the President's Rule under arti-
cle 356 of the Constitution for a further period
of six months because the situation in Kashmir
has not improved and opportunities have not
been created or a favourable situation has not
been created there to hold elections. Hence I
consider this as inevitable. But I hope that by
the efforts of the Government by the efforts of
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would improve and the people of Kashmir have
to be convinced that their cause will be much
better served through the democratic process, ,
through  their  participation in  democratic
elections.

In this connection. I want to make some com-
ments. This is a problem created, to some
extent, by external forces and. to a greater
extent, it is our own creation. I am saying this
because, in the past, many elections except in
one. all of them were rigged in order to capture
power through undemocratic means. That has
created a particular impression among a large
number of people in Kashmir that their verdict,
that their participation in democratic elections,
will not bearany result and the ruling party will
have its own say through these rigged elections.
Moreover, when Dr. Farooq, Abdullah was
removed, and when he was given power after
some consultations, he was forced to share
power with the Congress (I). In fact, that was a
political mistake. If the Congress CI) was acting
as a democratic Opposition or secular Opposi-
tion to Dr. Farooq Abdullah and his National
Conference, there would have been two politi-
cal parties coutending against each other and a
democratic and secular set-up would have been
there and that would have saved a lot of trouble
in Kashmir.

The other aspect is the international dimen-
sion of the Kashmir problem. Of course, from
the very beginning, Pakistan was never happy
that Kashmir was made an integral part of
India. But they could not do much till almost
four years back. During these four years, not
only the people of Kashmir were alienated, but
also the involvement of Pakistan has been pro-
ved. Now, there is infiltration from Pakistan
into Kashmir and there is movement from
Kashmir to Pakistan, and they are training a
large number of people. All this information we
know. But, recently, the most alarming reports
have come in. Some mercenaries from
Afghanistan and may be some other countries
are being sent here. As late as last Tuesday, the
'New York Times' published that about 400
mercenaries are working in India against the
Indian Armed Forces. And there was another
report that there was a pitched battle between
the mercenaries and our Armed Forces in the
Vasudhara hills of Doda district, where almost
ten BSF jawans were killed and a good number
of jawans were also captured. I do not know

whether this report was confirmed by the
Government. But such reports have also
appealed.
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What I want to say is that Pakistan's involve-
ment is growing more and more. And Pakistan
is emboldened also. This they tried in Punjab.
Fortunately, in Punjab, because of political
enlightenment and also Government's
measures to curb such illegal entry of those for-
ces, that stopped and the people are now heav-
ing a sigh of relief As far as Kashmir is
concerned, they are creating another problem.
The problem is of communal division. And you
know that is one State where the Muslims are in
a majority. And naturally. Pakistan, based upon
some Islamic fundamentalism, wants to pro-
voke the people or divide the people of Kashmir
on communal lines. This is not the first time. I
remember, during 1947 and 1950 also, there was
one Anglo-US Commission. And there was one
UN representative also, Even then they were try-
ing to carve out a Greater Kashmir where the
Muslims are in a majority. That is how this
Doda problem also was created at that time. A
new Doda district was created from Udhampur
or something. And the Kargil District in
Ladakh was also created where they wanted to *
see that the Muslims are in a majority. This was
a scheme of the Anglo-US leaders at that time to
divide Kashmir on communal lines. This was
the demographic solution that they wanted to
have at that time. Fortunately, that diabolical
scheme or sinister aim of the US-British
imperialists could not succeed. But. even now, I
feel that there is some amount of illusion in our
Government about the US Administration. I do
not know what our Foreign Secretary will bring
from America after his talks with the US
Administration there. But. as far as the reports
are concerned, in spite of the Congressional
Task Force giving report about Pakistan's
involvement in these affairs, the US State
Department is not in a position to agree with it.
Moreover, they have given a clean certificate to

Pakistan. Their representative, one Mr.
McCurry said:
"We reached this determination because

Pakistan has taken a number of important
steps that appear to have responded to our
concerns about reports of official support
for Kashmiri and other militants who com-
mitted terrorist acts. Islamabad has been
training Sikh and other Indian separatist
movements as part of Bhutto's strategy for
forward strategy depths and also as part of
his effort to take revenge for India's support
of an independent Bangladesh."

So, they want to take revenge, and the US are
giving a clean certificate to Pakistan that Pakis-
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tan is not a terrorist State and that they are not
involved very much. I think, the Government
must take up this issue also in a big way.

Lastly, 1 want to say that the main battle now
before the Government and the people is to win
over the hearts of the Kashmiri people. This
cannot be done by committing excesses. There
were two or three excesses. But these are being
highlighted very much in the international fora
as human rights violations and abuses. All
these things-must not give a handle to other for-
ces to beat us on this score. And where there is
no crossfiring if unnecessarily innocent people
are killed, that gives wrong signals. That will
alienate people more from coming back to the

mainstream. That is why, the Government
should take every step to win over the
People.

In the Annual plan they have provided only
Rs. 80 crores. I do not know how the Govern-
ment will be able to develop Kashmir or help
the people there or provide employment to the
People of Kashmir with this meagre amount.
The Government must provide more and more
hinds and create more and more opportunities
for employment so that The Kashmiri people
can be drawn towards the mainstream of Indian
politics.

it Fiswag wrfrere veary (ew o) T
Tgg VG awe, HmEiR @ aaen §ARE Tend
T & S T8 o 43 amdt & Agen s o S o
R 3@ gom @ dand oETaum & g g9 03 &)
A £ ) 1947 ¥ yafs Fedd amam 3 e s
g @ gews oo & IR gEhd S
Ag=my, IR SR 3 O B ww fegea @ W
W, o & ang -t gl fegeae & o
T 903 PEEFRE @ e 0 | o e e |
wpdifat & W oA R 40—45 Gy 7 s g
gy, Tod Ty gmm & 1§ o F da &b o
? | g v R B SO I Bug wuE e
Bpwa ¥ SR R . e ol A R o o &
Ay F G -A-EAT T SN Amm @ e O
& 4 sy | 5@ 03 R A S ST A &

amgtl .

Jqel wm mw B gEaTow serem awl o aran
iy 1ol AR ® i g o g T T fie o
3 gram = AWET TF & 3 T Ir @ g
a4 T T B ) gRw fihin & gty ax ot gged
st ad ol | YswTsRm e Fm s A &
arw 3 s A3 o i o ot o wre STt



409  Statutory Resolution Seeking (26th AUGUST 1993] of President's Proclamation in 410

Approval of the Continuance

Relation into Jammu and
Kashmir

qeaes o o &, R Fawrh-oie w4, 39
wET i Ak & yowrs &t IwT B g ik
T i & g gehwera HOT g€ e | S
e a @ % wnde o nana geftos s gt
wn R

am a=fl ax ¥ wrd % sekd I | Wy
amagh ¢frwm @y giton @ 7 fok wedh s &
Rl wer 28 @ afes frgeam o S 0P =
oTs CrEEw IR M A wAE AT | AW T W
7 A rem R I9@ wwt @ giton geftas qam &
ma & G wedl grns o o A7y ek o

mafere & 7 R )

Ted Ax W TEEGR o, TR I TOU WY
aaef gy o v v ot e gan & wifiee & s
Sl o garfer gar ) W Reoy @l 3
FY S & % wog avh F, el ww
gariee o el T ) :

#ae, gzl @ SilaeaT a3 av 8 S WU
A aw o ¥ wiww adl ¥ 20w e w R
gamaw v, 9wt da gk 2. FOt ax A qae
g & v wh oo F wndne 5 o gl R 3
g« AN I-TEwA WA u, I6 4w o we F
gt A d R
Srern 3 4 Gt € T o Al B AT o wdhwa
ftrrgm owm & g & o s 4 fis nales w Fws
A W N o e ik o e @ A gw w
g e & i xor 370 N @, wm awdhd) arms & vy
o U e B avx oew v & de wenl R
ofea ¥, e % de w wdia waey ol R, =
WAy T T an o & s gor 370 ¥ & oy A
i) arew gx amd ¥ s o 370 vl @ A T
© 3096 | 3 W X g e w1 3¢ A dhe
& § i e wt x5 8 AR o T ol
TR ¥ FHOUT 00 & WY A ax & vwar d s ww
370 we w1 @ Tegrn 2 anod swegs @ ot &
o o & vl & w5 TR vt i wend TR A
W TR AT 370 Ber & W we wT O ¥, o v 370
T @ WA vE Wiy | 3R = w9 o
T U@ WK X6 & g & & ol & gan F o
¥ B @ i 2 gl R e A ot W ek i
gt ¥ b 36 ququ oo IR R T 1w e
Eatmm AR gt e ot
BT AT I s wage A B | 0 W & gerieon @
A T e B g B s B wa @
il & IRt I gn B I &) 7% P
g3 aw § 1 T gew 90T BT wtE § ) 3

N g TrgeaTh el YT T Fe | R
iRt v mer R
i aram @ o WY | @ ot OF R derat s
fox axt qr fatd o Ghewe an ol it ax W@
e wp= % o P R of | S5 W dE -\
w5 &, ot o 38 ww G ot 7wl et W

B E, Ik mioT IR & 98 | I wel R

Rl o Y et w @ )
i & gfw e & wR o dw fn N Y A
e T B, gm om Sk & an e w3 R
Ay A & wlem I N ofee ¥ Py w0
frrgran: & ore oW, ol wx g & e oA
dr 7 s wwege @ w 2w fufrer e @ T
vl HEm s am 0% wore da dfg s 3. Ry
9t N Bfww a

* femiz &, ¥ o s v e g A P 6
wird o ok voe e Tt atate 8m Rt o
o ¥, xn e R oz 3 ¥ 1 7O A TRARD
w3, ¥ R fove v wl GrewA & Rl ant
de g 6 TR & drr b g Qi wemee Qo o T owl

T R It wew @ w0 gieany
s4taalpid ) W’-‘? 4
b ool bk
LA iy s
bl QU S L Wi YS!
Wregizasp $2 SV e &L
o to 1 (P2

SN e,

L b (i I ik
B oot Lt il
L L Sk
Ul ore dE AL
ALK N g S

Ft (] Transliteration in Arabic Script



411  Statutory Resolution Seeking [RAJYA SABHA] of President's Proclamation in 412

Approval of the Continuance Relation into Jammu and
Kashmir
L 5 drly O da . SO GE D i Syolos
S N Loh ST P 73 e

LS, aidlptfe v Sl L
SOIA Pl LWLt (I e 025 K
(o 2L ferals Hbotesh gl
pletubongta s G Nle U Iy Sl
M'ﬂ/@gw&ﬁl»: - ’J-U-"‘ o (f 3)-'@1/)')?(.’/(.’:'
I RN Jkd e
LA S ad TIIA B
Yt Sehst s o) ot VSN
o P F ot b Dot A~ Sk it
Mo Sl (PNl W VOB 0L 0 Bl

PO ALPL it O LS
B habedrp, sLus -GS T L
sl r 2 D087 - it o e
L2 S il LSiga it B0 TR
AL o <SPS S
S st G e Nt a8t o I,

v S I Blholi
G PEAL vl ash sl ola Sl
i S OAEL P SNBSS 4tk
.,d. .(?éﬁ/i&y‘gffb'd F o qjl;o'\:iwl{,ul..q-é{m_ﬁw}
7 b b/ fonsy oM prldot
Lfﬁéc)}; O ol i) Zpltrie o9 Jp U 1 Y
I a1 f e Gl s S g



413 Statutory Resolution Seeking [26th AUGUST 1993]of President's Proclamation in 414

Approval of the Continuance

LU LN v 2 10
F o Trigd A3
LA Bl FAg s L
Sy v 53 S 2 T
PRPINT I3 AT
syt U WL .02
PR Y 4 l-,«{(/‘/’,’d N4
Lb:-r’é-;;;o) Qfé—&/atld/
Qﬁwlﬁj&(‘éi ,é._-_-m_—_,g L{
AP Lyt btV
4—6%,’«,@"4 AL
S8 g P S A
NP DAL
Ry (A Joif S, 2‘,‘,‘ P ugf
Ml N i il o;(
S U}VLU{ ».4.4_&!: Ky

i LI A &

L O 4 /Méﬁé‘(}ﬂ/ﬂ R
(P oo T el i
Wt gl feno i A
W AR PR Y £
P L et
4ha S St s 4
Dol L o rdw b

Relation into Jammu and
Kashmir

4T 2 £ b’@l.m"
Wizt U S et 21
Uy 2SO/ (-
o B s (FSAL
(JJ;LUP S gt LU
L p Lt d L s
A S LG 22l
O s L S S s
ol osir i ot LV g
AL fesiy o;ﬁg..‘f.q:/
A b L M. LS
?%)/(},?lgaﬁ- wle 20
& (J;V&'/glv,,‘-’fm"f‘-'
| 09 0 1
oA 0 2
‘,-;‘-e‘-'-"gz e g AU,
Wkf e Vern VP 51 i,
Lhettpe NE (i Liv
LA uprhn AL S
el it £ Ut Fo! LT

- T %

b Aher Lt Syl

SHRI CHIMANBHAI MEHTA (Gujarat):
Mr. Vice-Chairman, Sir, in regard to the
Kashmir problem, basically, it is the external
aspect that has accentuated the internal con-
tradiction. Since the last few months, the
US.A
has introduced a new element in the Kashmir
dispute. They have openly said. One Under
Sec-



415  Statutory Resolution Seeking
Approval of the Continuance

retary of State from the U.S. while on a visit to
India said that the opinion of the people of
Kashmir should be taken into consideration.
This is a direct incitement to the Kashmiri
terrorist groups.

We also know that, recently, the task force of
the U.S. Congress—a reference to this was made
by my friend—gave all the evidence that Pakis-
tan is helping the terrorist in Kashmir by all
means. In spite of all these proofs and
documents,—their research was for about
twenty years—the U.S. Administration disap-
proved the conclusion that Pakistan be declared
a terrorist State. Therefore, these external fac-
tors are more important because they are creat-
ing the problems in Kashmir. That is the reason
why the Kashmir problem is being discussed
and every six months the Government has to
come here for seeking extension of Presi-
dent's rule.

There is another aspect of external influence.
The Islamic Conference that met in Pakistan
once again supported Pakistan's stand. That
also gives a lot of strength to Kashmiri terrorists.
It was rightly said by one of the speakers earlier
that it is the Islamic fundamentalism which is
aggravating the problem. Due to thai Pakistan
also gets some help from some of the Islamic .
countries with whom they have friendly
relations. Also, the Pakistan military budget has
gone up by 8.4 per cent compared to last year.
Now it is 35 per cent of the total Pakistan
budget. That means, Pakistan is spending more
than one rupee out of three rupees on defence.
Why are they spending ? They know that we are
never going to attack them. Yet they want to
create a situation, they want to build up an
atmosphere to show that they have the military
might and they can create all sorts of nuisance
against India. At the same time, the expenditure
on Indian military in the background of rising
GDP has declined. I am for that because it is
not necessary for us that we go on increasing
our expenditure on defence. Pakistan has also
very close relations with China. Our Prime
Minister is going to visit China on the 6th of
next month. It is very good. The people in
Kashmirhave understood that terrorists have to
be isolated, but we should understand one thing
that if we are going to have close relations with
China, Chairman Mao Tse-tung never accepted
that Tibet would be kept out of China and he
had requested all the Chinese to settle there in
Tibet. The workers were given double the wages.
Even some people are complaining that in Tibet
there is a sizeable population of Chinese.
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Therefore, this territorial question has to be
considered carefully. Otherwise, it might create
problems in future.

Islamic fundamentalism is creating some
problems in Sinkiang province of China. China
also knows that if this tendency is allowed to
grow, it might work against them. In that back-
ground we have to solve the Kashmir problem.
Of course, I do not agree with the BJP's demand
for cancellation of article 370 at this juncture.
From the beginning it is like that. The position
would have been different if it had not been so
and if we had learnt some lesson from Chair-
man Mao's policy that every Indian has a right
to settle in Kashmir. But now it cannot be done.
M this juncture it will create problems.

Secondly, Sir, it is unfortunate that in every
problem we bring in politics. There is always
the consideration of vote-bank. BJP too has an
eye on the vote-bank when they say, "Cancel
article 370." They are trying to get votes from
one segment and those who oppose in the name
of history have another angle. But what is the
objectivity that Kashmir belongs to India, and if
it belongs to India it cannot have a separate
placement ? But I cannot say it today because
that will be encouraging terrorism. Therefote,
my friendly advice to the BJP is to tone down
their demand about article 370 if they have
national interests at heart. If you are out to win
oil majority community votes, you can go
ahead. But you are a patriotic party—I consider
so. Therefore, kindly consider this when you
talk of article 370. At the moment the people of
Kashmir have to be won over, because without
winning them over we cannot finally settle the
issue. I know you are against discussions and
negotiations. But let us get this straight You
may not openly admit it. I also feel it How can
you have double-talk? You are fighting the
terrorists and they are not coming for negotia-
tions. There is pressure from here that you
negotiate with them, with those who do not
want to negotiate with you. They want to
negotiate through bullets. What can be the
answer from our side ? So, at least let us detach
the Kashmir issue from vote bank politics and
Party politics. Let it be viewed from 'the
national angle.

Now our Prime Minister is going to China.
This is the right opportunity for the Prime
Minister to discuss about Kashmir. When Mr.
Li Peng came here to India—it is not a question
of generosity—we accepted the objective fact
that Tibet is an autonomous part of China. Now
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the Dalai Lama has come forward and he
wants to settle it on a new basis. So they
should also reciprocate that Kashmir is an
integral part of India. I don't say that on this
point you have discussions with them, but as
we have conceded—rightly conceded and not
wrongly conceded—that Tibet is an
autonomous part of China, in the same way
China should also try to accom modate our
views. If we de-internationalize this
issue, if the USA is put outside the orbit if we
keep China away so that no missiles will be
sent, this problem can be tackled. Of course,
they have offered today—I have read it in the
newspapers today and it is a very good
news—that they are prepared to give us a
launchingbase for our satellites. Well, that is
a facility, not cryogenic technology. I was
carefully hearing the speech of the Prime
Minister the other day about the cryogenic
technology transfer, that we will try to get
technology from other countries.

China is being bullied by the USA today
They have imposed sanctions against China.
They bullied Russia and they have tried to
bully China. The Chinese will retaliate in
their own way; it is a different type of
country. But in thisinternational scenario the
coming closer of India and China is very
vital, and the Chinese may be requested to
accommodate our views so that their desire of
living in peace in the entire
region is also realized as far as the Kashmir
territory is concerned. Thank you.

SHRI JAGMOHAN (Nominated) : Sir, in
view of what the Home Minister has stated
yesterday and also in view of the Governor's
report,there is no other option but to extend
the President's Rule. I also support the
Appropriation BAL

SHRI CHIMANBHAI MEHTA : Sir, I also
support the Bill. Thank you.

SHRI JAGMOHAN : From the financial
position as is available, I would like to point
out a few things. It is evident that a lot of
Central assistance is available to Kashmir.
This fact is not being highlighted sufficiently
by our media or by our Government both at
the national and at the international level. For
instance, I will 51st give a very brief point

The total population of the State of Jammu
and Kashmir is 0.8 per cent of the total
population of India, whereas the Central
grants that are available to the State are about
3 per cent of the total grants mat are
disbursed by the Central Government. So,
you can just imagine how
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much extra assistance is being given to the
State. I am for giving more assistance also.
But the point is that what is being given
should also be explained to the people so that
they do not get the wrong impression that is
being spread. I have figures for 1989-90,
which 1 calculated while doing some
academic work. I just want to share these
with the House. The per capita assistance
available for that period for the State
was Rs. 1,124. The corresponding figures for
West Bengal was Rs. 67. Just imagine it. For
Bihar it was Rs. 119. For UP. it was Rs. 130.
You can just imagine the extent to which it is
being given, I think it is a failure of our
publicity that we have not been able to project
this point sufficiently.

Relation

Another relevant point is that a lot of
money is being made available to it. What has
been given as loan previously, has now been
conver- ted into 90 per cent grant which is not
to be returned. It is just a grant, and only 10
per cent is loan. How is this money being
utilised ? That is the issue. I will just give you
one recent example. The  Deputy
Commissioner of Anantnag, Mr. Vanik, has
been accused of misappropriating Rs. 8.5
crores. It is wrong. The Deputy Com-
missioner might have taken some money or
his  staff  might have —taken some
money. mATCRA . gyt 90% of
this money has gone to terrorists. 'You see the
disclosure made by one of the terrorists. The
top terrorist says: "We take all the contracts.
The Deputy Com- missioner makes money
available to us. The Executive Engineer
makes money available to us. The ACs make
money available to us." So, all that money
that is going to the State, is indirectly feeding
the militancy in Kashmir. That is why you
have not been able to make any dent on this
issue.

The point which is very important is that it
is a low-intensity war. You all say this. The
very first principle of war is that you must cut
the supply line of the enemy. What we are
doing is that internally we ourselves are
giving the supply line. Instead of cutting the
line, we are feeding that line. At the border
the ISI has a tremendous amount of resources
at its disposal to puncture any point. After all,
those of you who have seen the border from
Ladakh to this, know that it is impossible to
seal that border effectively because of small
meadows, small huls and streams which are
sometimes flowing and at some other times
frozen. What is the strategy? I have got all the
data. How many Kalashnikovs have been
recovered ? There are 2 million
Kalashnikovs between Afghanistan
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and Iran and they are all flowing into  launchers that they have got they can throw

Kashmir now.

I tell you that recently a book has come out It
has been written by a Brigadier of Pakistan,
Yusuf, who was working in the ISI. He was in
charge of Afghanistan. A well thought-out
strategy was planned by them for Afghanistan,
and that very strategy has now been transferred
to Kashmir. I will just read one line out of it to
indicate to you what has been in their plan since
1988. This is very interesting and very instruc-
tive for us. It his version. He says:

"During my four years, some 80,000
Mujahideens—soldiers ~ of ~ God—were
trained by me. Hundreds of thousands of
tonnes of arms and ammunition were
distributed. Several billion dollars were
spent on this immense logistic exercise.
ISI camps regularly entered into Afgha-
nistan and USSR with Mujahideens.
Eventually the tactics of a thousand cuts
produced a haemorrhage. That is how we
succeeded."

So, we should understand what is the strategy
of Pakistan or ISI. It is to cause haemorrhage.
They have not got limited resources at their dis-
posal. From the drug money alone they have
collected $13 billion. There are hundreds of fac-
tories working in the no-man's land between
Afghanistan and Pakistan. They are all con-
trolled by this. All the sophisticated weapons
which the ISI Mujahideens are now having
have all come from what was supplied once to
Afghanistan. This is a wrong diagnosis which ,
we have got. Since 1988, they have perfected a
technique. I had been crying hoarse that this is
a technique which is being applied in Kashmir
all these arms and ammunition the model of the
Iranian Revolution for using the mosques and
fixing loudspeakers and making them work
simultaneously, the Afghanistan pattern of hav-
ing small sophisticated weapons and getting
into every street and every village and then

harassing, then internal subversion in the
police, internal subversion in the medical
departments, in the civil supplies department,

transport department, everywhere. We have not
tried to understand this pattern. That is why
with all these they are succeeding, because
neither do we wunderstand the underlying
motivation, nor the methods which are being
employed. We are relying on our old techni-
ques. There is a recent statement given by the
Additional Director-General of the BSF that
our equipment is far inferior to the equipment
which they have got. With the help of the

grenades anywhere. That is why only two days
ago they wens able to take hostages when even

hundreds of policemen were there with
Divisional Commissioner, with the Deputy
Commissioner, with the Superintendent of

Police, SDM etc. being there. Can you imagine
a situation in which all the paraphernalia goes
with all the security staff and they are kept hos-
tage for five hours ? The BSF unfortunately is
demoralised. They and the Army think if they
take action now, it will become a human-rights
issue all over the world. So, we must understand
ihe power-politics of human-rights. It was part
of the Pakistan's strategy. They have themselves
given instructions to make reckless allegations.
Do this as part of your job; demoralise the
Army and confuse them. I have been saying,
yes, we must take action if there is an excess and
we must punish and even prosecute the officials
who do anything wrong, but they must also pro-
secute those people who spread lies under the
guise of working for human rights. Hays they
prosecuted anyone for doing this because they
have done immense damage to the nation?
Unless we do that, we will lose the international
publicity battle which we are already losing. I
give you another example. I do not want to
name anyone, but only four months ago a
memorandum was given by the National Con-
ference saying that at the direction of the Cen-
tral Government, the previous two Governors
committed genocide. I have a photostat copy of
it, which I published in the latest edition of my
book which shows the signatures of all those
people. I suggested either prosecute them or
accept that the Central Government has com-
mitted the genocide. You must decide one way
or the other. They have never responded to this.
These types of things were earlier published by
the High Court Judge, Mr. Mufti Bahauddin,
who is a Pakistani agent undoubtedly. He had
filed an affidavit in the court that from 1947
India had annexed this, India had done this.
The affidavit contains total Pakistani pro-
poganda. All these documents were distributed
at the Vienna conference. If you land at the
Cophenhagen airport, you will get it. If you go to
the U.S A, you will get it. Even the cases which
have been declared by the Delhi High Court as
fabricated and even when people have admitted
that they are all fabricated, these are being dis-
tributed there.

Unless we know... (Time-bell rings) Un-
fortunately you are ringing the bell. There are
many points...
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THE VICE-CHAIRMAN
RAZI) : I am sorry.

SHRI JAGMOHAN : I will not go beyond
that. I have many points. If you want to hear
them, I will speak; otherwise...

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : We have constraint of time.That is the
problem.

(SYED SIBTEY

SHRI KAMLA SINHA (Bihar)

some more time.

. Give him

THE VICE-CHAIRMAN
RAZI) Already his
minutes.

SHRI JAGMOHAN I have always said
this system of group timing, two minutes or
three minutes to me at the end ...

(SYED SIBTEY
group has taken 19

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : You have already taken 12 minutes.

SHRIJAGMOHAN : I may have taken.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : 1T am sorry, I have to run the House
according to the time allotted.

SHRI JAGMOHAN : I am saying that dis-
tribution of time should be fair. If I know a sub-
ject, I should be given more time. I do not take
more time on other subjects. But any now I do
not want to argue; I will not go a minute beyond
what you have fixed.

Trearcay (fy dug fesd vt} W,
W

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN); Mr. Vice-Chairman,
Sir, I must express my gratitude to the hon.
Members on both sides of the House who have
lent their support to this proclamation which
has been brought forward before this"House for
approval. There is hardly any scope for giving a
very lengthy explanation to all the points which
have been raised by the hon. Members. I have
taken note of most of the points. I must at the
initial stage itself say that it may not be possible
for me to respond to all the points which the
hon. Members have made. But there are a few
points to which I think it is absolutely necessary
to respond. First, I am more than convinced
that this is an issue which requires support of all
the political parties.

According to my perception, Jammu and
Kashmir is, in fact, a true example of the ideo-
logy that we have been preaching so far. If

sto Jammu and

Kashmir

secularism has to live in India, Jammu and
Kashmir has to remain part and parcel of this
country. There can be no escape from this kind
of a thing.

Relation

My approach to the entire problem would be,
and I am prepared to accept this position, that
we should appoint a committee consisting of all
the political parties. I would like to be guided, I
would like to be advised by major political par-
ties who are functioning in our Parliament so
that there is no feeling of any kind in the minds
of anyone that this is being done with a political
purpose. I must tell you very frankly that we
should all approach this problem as a national
issue and we should put our heads together and
try to find out as to how best we will be able to
achieve the objective that we have in our
view.

Some people consider that right from 1947
our approach has been totally wrong. So also
our friend, Mr. Jagmohan who has gone to the
extent of saying that if the Government con-
siders this as a kind of proxy war, then, we have
to cut off the supply line. I have not been able to
understand and it is still not clear in my mind as
to what exactly he wants to convey. "Supply line
has to be cut off'. Does that mean the supply
line to the people of Kashmir?

7.00 P.M.

SHRI JAGMOHAN
terrorist.

Supply line to the

SHRI S. B. CHAVAN : To the terrorist ? Cer-
tainly I am prepared to accept that proposition.
But my problem is to isolate the militants who
have got themselves mixed. In the beginning, it
was on the basis of conviction, people thought
that really it was a religious war and they had to
support such a cause. But now, a stage has come
when people are totally fed up. that is the kind
of information that we have. I am prepared to
correct myself if any hon. Member were to raise
a point that my information is not correct. Cer-
tainly, I am prepared to correct myself I will get
it doubly checked. But my information is that
people are totally fed up. Their entire economy
has been shattered. They just do not have any
means of livelihood. They are very keen to join
the mainstream. But the fear of the gun is there
very much and the kind of militants who used to
be there in Jammu and Kashmir has also
undergone a change. The information that the
hon. Member supplied and the strategy he has
pointed out—at least I had some kind of inkling
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like that—is that after Afghanistan, the very
force is going to be diverted towards Jammu
and Kashmir and so the entire strategy will have
to undergo a change. That is a point which we
will have to consider with all the officers who
are, in fact, concerned with the security pro-
blems and work out a strategy as to how best we
will be able to confront this menace against the
integrity and unity of the country.

I am not prepared to accept what my hon.
friend, Shri Murli Bhandare, said to the effect
that this is a Pan Islamic sort of pattern which,
in fact, has been adopted. It is more than that. If
it had been only a Pan Islamic sort of technol-
ogy or kind of design that they had, there was
some kind of a limitation. But, we cannot forget
that right from 1947 Jammu and Kashmir has
always been a kind of pawn in the hands of the
people who would like to maintain the balance
of power in the international community. You
cannot deny this fart..It started from that
According to my information, even now,
publicly people might say all kinds of things;
but the main strategy has not undergone a basic
change. That is my feeling about it. They might
say a number of things. But, at the same time,
the basic philosophy and the basic approach
which they had in mind in 1947 has not
undergone any change. That is my perception
about the whole thing.

Sir, there is one more point on which I would
like to make myself absolutely clear. We are not
opposed to the idea of delegation of powers to
State Governments. Some people were putting
forth the point, "Article 370 only means trying
to restrict your authority to the three subjects
which were given at the time of accession. Later
on, through Article 370, a number of provisions
were extended to Jammu and Kashmir." Now,
some hon. Members are thinking in terms of
reversing the entire process and they are trying
to convince the Government that now a time
has come when we have to divest ourselves of all
the powers which we have already taken under
Article 370. There is a particular procedure. If
that procedure is followed, certainly we can
extend the laws, the provisions of the Acts
which are applicable to any of the States, to
Jammu and Kashmir also. Certainly, I am not
in favour of abrogation of Article 370. Let me
make my point absolutely clear. But, at the
same time, in the name of delegation of power,
if such a kind of movement was there, this is the
, main reason why I think we are not able to
understand the exact history of the entire situa-
tion in Jammu and Kashmir. I cannot deny the
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fact that there has been rigging in that area and
rigging was one of the very major factors which
were responsible for youngsters taking to this
kind of a line and creating a situation in which
they thought that this is the only method by
which they can convince all those who are con-
cerned that rigging will not help. Ultimately, it
should be through free and fair elections and
whosoever comes to power, they should be in a
position to accept that. I can say without any
fear of contradiction that this is our line. We are
not in favour of rigging; we are not in favour of
imposing anyone from here. It is entirely for the
people of Jammu and Kashmir to take a deci-
sion about their future. We are not going to
impose anything on them. But, at the same time,
they must also realise that they have to be part
and parcel of this country and what is applic-
able in the case of others, will automatically be
applicable to Jammu and Kashmir also. Might
be, for some time, we can give slightly more
-weightage because of certain historical factors.
This is something understandable. But if you
want to reverse the entire process, then, of
course, it is going to be extremely difficult. Let
me make my position absolutely clear on
this issue.

One point which hon. Shri Sharma Ji made
was that certain posts which were in possession
of the Government of India till 1991, have been
taken possession of by Pakistan. I have checked
that information. His information seems to be
based on a report, which according to the
Ministry of Defence—I have checked from
them—is a total distortion of facts. It is totally
wrong. In fact, it is not correct. I hope he will
bear this in mind. One thing which Mr. Sharma
has always been raising, is about separate
allocations for Jammu area, Ladakh area and
the Valley area, which needs to be done and
Jammu should not be neglected. So far as the
neglect of Jammu is concerned, certainly, I have
no objection. I am prepared to accept that
Jammu needs to be given more money for their
development and if there is anything which is
lacking, certainly, we should try to help them
out The same is the position with regard to
Ladakh. Let me make this point also very clear.
We had promised in 1989 when Dr. Farooq
Abdullah was the Chief Minister that an
Autonomous Hill Council would be established
in Ladakh. It was for the entire Ladakh area
and Leh. I have had very extensive discussions
with them. They had, in the beginning, some
kind of a social boycott of Muslims in that area.
I said, 1 am prepared to accept your demand
provided you give up this boycott. The boycott
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should be given up. The Hindus and Muslims
should work together for Leh and Kargil and
if a Hill Council is demanded, certainly, we
will discuss with you." And I must say we
have dis- cussed the entire thing and
thereafter, a final discussion is now shortly
going to be held in Delhi, where I am going
to invite both, the peo- ple of Kargil, as well
as the people of Leh, nd take a final view
about the entire thing.

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): There is no boycott in
Ladakh now.

SHRI S. B. CHAVAN : No, no. The whole
thing started after they gave up the boycott.
That is what I said. I am in agreement with
hon. Shri Sharma Ji when he said that
militancy is trying to extend itself in Doda
area, Kishtwar and also trying to enter in
some other areas. This is a kind of strategy on
which I don't think I shouldgive more details
here. We are fully seized of the matter and
what is required to be done will cer-
tainly be done. Sir, a point was raised about
the establishment of a cantonment in the
Doda area. The idea of establishing a
cantonment has now been given up. But some
kind of an army establishment will have to be
established in that area in order to check this
line. Right from Anantnag this is the line of
escape. They come to Doda and thereafter
they try to spread them-
selves. We are requesting the Ministry of
Defence to set up a military establishment
The only difficulty which they have pointed
out—we will definitely go to their rescue—
was about the handing over of the land where
this military establishment has to be set up.
The land has to be provided. But they have
pat all types of con- ditions. I myself will take
up the issue with the Governor and tell him
that without any condi- tion the land should
be in the possession of the Army authorities
and let us try to help them so
that they should be able to have mis Army
establishment in that area and the people in
that area get a feeling of confidence.

SHRI KRISHAN LAL SHARMA: Sir, one
clarification. When was this decision to give
up the idea of establishing a cantonment
taken andat what level ? When was this
dicision taken? Because it was already
existing.

SHRI S. B. CHAVAN: Actually, they have
now totally given up the idea of this new can-
tonment This is not my information. This is
the information which I have collected from
the Defence Ministry and I am supplying this.
But I understand the point that we will have
to have some kind of an establishment in that
area

to Jammu and
which will give some boost to the morale of
the local people. Foreigners are very much
there. I am in full agreement with that. There
number might differ here and there. But that
clearly indicates that the same forces which
have gone to Afghanistan are now trying to
trickle into Jammu & Kashmir in a different
form and that is why we will have to take a
serious note of this.

Relation

SHRI JAGMOHAN : If you give me a
minute, I would like to say one thing about
the cantonment. There are, probably, two
proposals which are in your mind. One thing
was to set up a cantonment at Badharwa. the
decision to establish a cantonment at
Badharwa was an old decision, if rands were
provided. Previously the State Government
was not giving land on one pretext or the
other. The land was acquired in 1986 during
the Governor's rule and it was han-ded over
to the Army. Subsequently some dif-ficulties
were raised and the problem arose.
That decision stands. I think what you are.
referring to. i. e. Doda, is different This
impression should not go with the public that
we had given up the idea of establishing a
cantonment at Badharwa,

SHRI S. B. CHAVAN : I wouldn't be very
exact about the location part of it. But what I
have stated is the general policy which the
Defence Ministry has taken and they are now
in favour of military stations instead of
canton- ments. I am not sure about the
location. Some place in that area, according
to them, is morestrategic They will have to
decide that But wherever it is, it will give a
boost to the morale of the local people and
they will feel more secure.

As regards migrants, I think I will choose
some other time to give you all the
information. I am in full agreement that this
is one of the spheres where more needs to be
done. I have no doubt in my mind about the
conditions in which these people are living.
They were living in palatial houses
previously and now they have to live in one-
room tenements, one room with a kitchen.
This is the kind of situation in which they are
Some of the people are living in tents
and they have to change the tents three times.
Instead, now we are thinking of a big pro-
gramme of having one-room tenements
depending upon the clearance that I get from
my friend sitting behind me. If the Finance
Ministry is going to help us in the matter,
more  one-room tenements will be
constructed. It is
not that they are going to be permanently
there.
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When they go back these tenements can be
utilised either by the paramilitary forces or
the local forces. So, that is what we have in
view.

I am in full agreement that the Governor
can- not possibly take a position that he will
not mix with the people. If that is the position,
certainly instructions will have to be issued
that he has to go round and meet the local
people. We have the Advisory Committee at
the State level. We have the Advisory
Committee at the district level At the moment
I don't have the exact numbur of meetings
which they have been able
to hold so far. But I am in full agreement....

SHRI SATYA PRAKASH MALVIYA :
They have met only once.

SHRI S.B. CHAVAN : If they have met
only once, I am in full agreement that they
should meet very frequently and give full
opportunity to the members of the Advisory
Committee to express their views. So, when
they meet next time they should be able to
report back about the action taken on some of
the points which were raised by the members
of the Advisory Committee. The hon.
Member, Maulana Obaidullah Khan Azmi
mentioned about the problem of the Chief
Secretary and his relatives. I will look into the
problem of the Chief Sec-
retary and his relatives.

Mr. Satya Prakash Malaviya raised -a point
about the Judicial Commission. He wanted to
know whether they have submitted their
report or not It is correct that a Judicial
Commission was appointed. But still it has
not given its report. We are very keen that
they should com- plete their work at the
earliest so that we are able to tell the world
that we are not keeping  quiet
about any kind of excesses. We know that the
Army and the paramilitary forces have to
work in very difficult conditions. At the same
timew cannot give any permission of excesses
beingcommitted against the local people.

It will make our position all the more
worse. It
is always necessary to use force against those
against whom it is called for, not against
those people who ate innocent. We should not
unnecessarily try to antagonise them.
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SHRI S. B. CHAVAN: Whether it is JKLF
or any militant group, we have no objection to
talk to them provided they accept our two
con- ditions. One is, "give up violence" and
the second is "accept the Indian Constitution".
These are the two conditions. If they accept
both these conditions, let them come and
discuss the matters with us. My only difficalty
is, there are a large number of splinter groups.
To whom to talk is the main point. In the case
of Punjab we did take this position that we
will have to go for elections. Thereafter
whosoever comes to power we are prepared to
discuss with them. I would not like to give
any wrong impression that new conditions are
quite congenial for elections in
Jammu and Kashmir. It is far from the truth.
At least I don't hold that view. I must state
very frankly that a large number of things will
have to be done. People will have to be taken
into confidence. If not total normalcy at least
near normalcy will have to be created to hold
elec-tions in that area. That is why it becomes
all the more necessary that all of us should sit
together and try to find out collectively as to
how best we can solve these problems. These
were the few points which I wanted to submit
before the hon. Members. I against thank the
hon. Members for participating in the deabte".
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SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Sir, let him say how many more jobs
will be created by these efforts.
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completion of his speech you can put questions.
So, don't interrupt him now; he will not be able
to complete his reply.
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Relation

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : I shall now put the Statutory Resolu-
tion moved by Shri S. B. Chavan to vote. The
question is:

"That this House approves the continuance
in force of the Proclamation issued by
the President on the 18th July, 1990,
under article 356 of the Constitution,
in relation to the State of Jammu
and Kashmir, for a further period of
six months with effect from the 3rd
September, 1993."

The motion was adopted

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : I shall now put the motion moved by
Dr. Abrar Ahmed to vote. The question is:

"That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of the State
of Jammu and Kashmir, for the services
of the financial year 1993-94, as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : We shall now take up clause-by-clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were added
to the Bill.

Clause 1, the Enacting formula and the Title
were

hon. Member has informed about the amounts 2dded to the Bill.

allotted to several projects. Several hon.
Members had raised the issue of employment
opportunities for which the hon. Minister said
that after the allocation of the amounts for the
projects, the jobs will be automatically
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THE VICE-CHAIRMAN (SYED SIBTEY

created when these projects are implemented. RAZI) : Now there is a slight change in the
Sir, want to know from the hon. Minister as order of the Agenda. I request Mr. Salve to
to how many additional jobs he expects to move the Statutory Resolution.

create with the enhanced amounts allocated
for various
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